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' ORIGINAL APPLICATION'NO. 118 0f2021(S2)

Between;

D. Sakthivel,
S/o.Devaraj,
No.23, Main Road,

PavaiThanneelpandaIPalayam, i

Periyasemur,

Erode Dlstnct-638 004

1. The Dlstnct Collector}
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 ithe Commissiopey,
',Nd;asfitye?;‘l}lcipalprrPorat_iqn,
; Emde-63g 00; ?hlSUn'daranar Road,

gi The Territory Manager, |
& drat Petljol_e_um Corporation Ltd,,
Rmmbatore Retail Territory Office, |
_ ,avathur?og, Irugur Via

3Coimba't‘6ré-641f103;

7. The Chairman, S
Tamilnadu Pollution Control Board (TNPCB),
No.76, MountSalai, Guindy, =~
Chennai-600 032,

8. The Regional Director,

Regional Directorate (South),
Central Pollution.Control Board (CPCB),
2" Floor, No.77-A, South Avenue Road,

Ambattur Industrial Estate;
Chennai-600 058, 2

I, Dr. A. Sheik Hussain, Son of Late S. Abdul Subhan, aged

Respondents

about 44 years

‘employed as Controller of Explosives; Office-of the-Joint Chief Contrailer of Explosives

“having office atA & D Wing, Block 1:8, 2% Floor, Shastri Bhavan, No. 26, Haddows Road,

"Nur;gambziklc;iﬁx,.'ﬁ’henna’i -600006 .do hereby sblc}mdlg'aﬂfrm and smcerely state as.

follows:
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Iy submit that I have perused the application-filed by the applicant

andTam w ol acqulttedWlth the facts qrf‘x‘thg‘,mse.flv amg;aﬁth_grized‘ to file this reply
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2. With regard to the contentions of the applicant in Para No.l,i§ is submitted that
the licence No.P/SC/TN/14/9380 (P495111) in Form XIV of Petroleum Rules, 2002 was
granted on 30/03/2021 to the 6% Respondent to store petroleQm in tank/s in
connection with pump. outfit for fuelling .motor conveyances at Survey No.27/2,
Periyasemur Village, Erode Taluk, Erode District on receipt of No Ob;‘ection Certificate
R-N0.1060/2021/C4 dated 26/02/2021 issued by Additional 'Disugn‘ct Magistrate &
District Revenue Officer, Erode District under Rule 144 of Petrolém%i rules; 2002 and

other documents as required under Petroleurn Riiles, 2002. The other averments of the

applicant in the said para are matter of records.

3. ‘With regard to the contentions. Qf;the?g‘p;iﬁcént1'n;i?qra}N’d;Z,f{i'l:ijiSts_ubmitted that

the'same are matterof records;

4 With regard to the contentlohs; Eis-SuBﬁﬁtEEd:that

the approva]s for construcnon of Petroleum “Retall Ouﬂet are accorﬂe-d ‘on‘receiptofall

;ﬁ,l? -Qqqumgn;sas,reqmred'Under;Rule 131—_0[: Petroleum:Rules,»:’ZOOZi from- principalioil
‘mark'et'i’n'g',éofripariie‘s/app]ica‘htsr Nb’~9nq’uiry and: mspectlon:ls mang_atmy under
' ZPetroleum Rules, 2002 forapproval for construcnon plan of petroleu @@iiﬁqutiet‘.ﬂ’]‘he

lconstructxon approvals are accorded as per prows:on “of Petroleum Rules 2002 and as

per safety dlstances as presmbed inthe: Fourt.h Schedule c (Extent of hazardous area in

service station) of Petroleum ,Rul.gf%;ZQO.Z;e;Qnetbeﬁrece,*PF of the application for grant of
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licence along with the No Objection Certificate fssued by’the 'District}Authori’tyf unider

Rule 144 of the Petroleum Rules, 2002 licences in Form XIV.of Petrol!eum;Rtﬂés', 2002
|

are granted. It is submitted that there is no provision for mandatc[)ry {rispection In
[
|

Petroleum Rules, 2002.

5.

With regard to the contentions of the applicant in Para No.4,

itlis submitted that

the Petroleum Rules, 2002 have so far not been amended with respect to the inclusion

.of the recommendations of Central Pollution Control Board for petrole

6.
that the same are matter of records.

7.

reqmred under Rule 131

: compames/apphcahons and that no- enqulry and mspecnon is

Petroleum Rules, 2002 forapproval of constructmn P

submltted that the construcnon approvals

: ;Ruleszooz and as per safety.ﬂ ;1stances aspre

hazardous_area in service’ statxon) of Petro]eum Rules,

-receipt: of ‘the apphcatxon Eor grant of

'v:rlssued byme Di

are; granted,,m —:Form Xi -of5PetroIeum
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With'regard"to-t}ie contentions of the:applicant in Para No. 5 to

Jper. prov

smctAuthonty under: Rule 144 of the Pettoleum Rﬁles,

1m retail outlets.

17, it is-submitted

With regard to-ground’ (i)einépara'érlo— 18; it is: submitted thatjthe approvals for

the'documents as
wcipal: oil ‘marketing

mandatory under

Jan of petro]curn retail outlet. It is

Sion-of Petroleum
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2002, It is submitted ‘that on

hcence a]cmg with: the ‘No:0! )ectIon Cernﬁcate

2002, hcences

‘Rules,. 2002, Itis, submltted 1hat the allegations:

eless and‘are‘demed.
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With regard to grounds (ij) to (vili) ‘in Para'No. 18, itis subm:itted that the same
-are matter of records, |
9, With regard to ground (ix) in'Para No; 18, it Is submitted tha!'t the processing of
the approval for construction .of retajl outlet and.grant of the licence’ Is 'done by the
A \ ; i i Jirvweinda o d i N
answering respondent; as pef; the‘L‘Pé'tr_dleum,Ru[e‘s‘,x 2002, The;obsfervation made by
the Péﬁ‘tlbhfl‘:’fra_g‘dihsffi't!)e-:ayWéti_ng"_‘.’;ék"bﬁdéiif:ftﬁ’it’é’rt"he;.safq'.;n,u:thgriitx had failed to

correctly :555-é§3.;f/ : aseertamthesu - 'iﬁl',\i\ty";rjf}t}ié;;sféiﬂj&'ité‘ffb'f‘ a Petroleum Retail Outlet,.

Is baseless and the saiie is den

med fit and proper
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Solemnly affirmedat Chennai P e, 846 South Cicle, Chennakd,
- this 9% day of November 2021 and o  Beforeme,
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